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CENTML A114INISTMTIV& TRIBJMI. 
ALWfbBAD BEfEH. A !,!@BAD. 

Allahabad, this the 5th day of September, 2003. 

QJCRJM & HON.MB.JUSTICE R.R.K. TRIVEDI, v.c. 
HON. MR. D. R. TIWABI• A.M. 

' O,A. No. 866 Of 1995 
I 

l. Suntndn Singh S/0 Sri Gauri Shanker Yadav B/O Shastri 

Nagar, Ghatampur, l<anpur Dlbat • 

2. Banj it Singh S/O Sita Bam !VO Village Sardey Gopelpur, 

Ghatampur, district Kanpur Dehat. 

3. Kalloo S/O Baghoo !VO Village Bhaxwa Swnerpur, Ward Imel~, 

District Hamirpur. 

4, Beghunath S/O Sadai Prasad R/O Village Bhatpuxwa Post 

Off ice Samo hi, District Kanpur Daha t • 

••••• 
Counsel for applicants : Sri s. Mandhyan. 

"'rsus 

••••• Applicants • 

• l. Union of India through Ministry of Railways, .Bail Bbawan, 
~ 

' 

,New Delhi. 

2. Divisional Hallway .Manager, CentmlBailway, Jhans1. 

3. Senior o.c.s., Central Railway, Jhansi. 

••••• 

Counsel for respondents : Sri A. K. Gaur. 

0 R D £ R ( OBAL) 

BY HON.MB • ..nJSTICE B..R.K. TBIVEDI, V.C. 

••••• Bespondents • 

By this O.A. filed under section J.9 of A. T. Act, 

1985, applicants have prayed for a direction to .respondents 

· for their .regularisation in service fran the date their 

juniors have been regularised with all consequential benefits 
- • # 

It bas also been prayed that the respondents be directed to 
~c.MI\" 
take (in service on the requisite posts and they may be 

allowed to continue. The facts, stated by each of the 

applicant for the above relief, are being mentioned below :-...,.., 
.>. 

(i) Applicant No.l was appointed as Parcel P~r-c\ID-

Safaiwala on J.7.7.76. He continued upto 30.6.77 and then 
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/ fran l. 7. 77 to 31. 7. 77 es Hot Weather watenaan. He was 

again appointed on l.4.83. The applicant was given tempomiy 
' 

status on 2.4.88. 

(ii) Applicant No.2 was engaged as casual gan91an on 
3.2.78. He worked upto la,12.eo. He was again engaged as 

khalas1 frao 1.12.83 to 28.12.&3 and fraa 22.3.84 to 2.8. 7.85 

as hot weather watexman. He was again appointed on 10.7.86. 

He was conferred temporary status on 21.4.86. 

{111) Applicant No.3 was appointed as casual l<halasi on 
. 

18.3. 78. He worked upto 18.4. 79. Thereafter he was again 

engaged on 19.6.83. He worked upto 18.1.84. Qi 16.5.85, 

he was engaged as hot weather wate:man. He was conferred 

temporary status on 18.5.86. 

(iv) Applicant No.4 was appointed on l.4.82. He worked 

upto 30.7.02. He was again engaged fran l.4.87 as hot 

weather wateman. He was conferred temporary status w.e.f. 

6.-'"- ' 
2. The case of the applicants ~°'that all the I 

""'- "' applicants wete continued upto 1992 with P.espondent No.3) ~ 1 

--'. -1 without any order in writing in arbitrary manner ... temina-
~0-.C\ ~~'l+-~oh v.._ 

ted their engagement1 .. ~hey made several representations 

""'~""' but no relief was granted hence they~ approacbed this Tribunal. 

Counsel for applicant submitted that as admittedly applicants 

were granted temporary status. their engagem~tc~~t be 
c.>--.. ~ ""'--

te m ina te d withoutL order in writing and as there is no order 

in existence tellDinating their engagement. they are entitled 

for being taken in job. Learned counsel for the mspondents 

bas submitted that the post of Hot Weather watennan we.re 

abolished by Railway Board order dated 3.2.92 and consequent! 

engagement of applicants weze teminated. It is also 

submitted that the applicants are not entitled for relief. 

3. Vie have carefully considexed the submissions made 

by both the parties. However, in view of the admitted fact 

that applicants we.te granted temporary status, the legal 
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position is that their engagement could not be tenninated 
et"-~ OV\I\ ~~ "'-. 

exceptJ;n writing which bas not been done in the present -

case. This legal position is applicable to all the 

employees who are given temporary status. 

4 • Considering this aspect, in our opinion, applicants 

are e~~ed for relief. This O.A. is allowed with the 

direction to respondents to record name of the applicants 

in live casual. register at the places where they am 
-..... &:'\.~~ ""-

entitled I to their seniority and they shall be considemd 
~ ~ ' t...A ~rv-u. • 

for regularisation in job iJG the 1r iilllli~ v--

No order as to costs. 

v.c. 
Asthana/ , 
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